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8g7. SHRI S. 8. SOMANI:
SHRI SUDHIR GHOSAL:

Will the Minister of COMMERCE,

CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

Arabia; and
(b) the details in this d and the
)' of Gover ‘?rcgax

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEIG): (a) and (b).
A few complaints have been received fiom
some Saudi Arabian partirs regarding
non fulfilment of contractual obligations
oonwni;g supply of steel products On

i these plaints, the Engincer-
ing Export Promotion Council has been
m the Government to mitwi:c

ately necessary action againat the
defaulting gndim firms, The nment
has also advised the Council to impress
upon its members that the Government fecly
most strongly about the non-fulfilment of
contractual obligations by Indian exporters
of engineering goods.

Such d are not uncommon in
internati trade. It is not expected that
such individual disputes will have any ad-
vere effects on India’s overall trade with
Ssudi Arabia.

Pominant Congrol of Multinationals

2 1 V. ARUNACHALAM
gt %I A. BALA PAJANOR :
Willtke DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE be

plowed 1o state :
whether despite dilution of share-
hﬁm bymiﬂnﬁondmm

the multinationals are in  deminant

control of the concerns due to i

of shareholdings by individ ndian
H

(b) whether it is also a fact that the
muitinationals  continue to extort from
Government a variety of concessions at
cost of national interest ; and

c) if so, the steps to make
such concerns responsive fully to national
needs ?

THE MINISTER OF STATE IN
THE = MINISTRY OF  FINANCER
SHRI ~ SATISH AGARWAL) : (a)
ntrol of companiea under the Com.
panics Actis primarily determined by the
voting power flowing from the extent
of equity holding in the company. In
companies where  foreign  shareholdi
is reduced to 7% or 51% the conf
will be  with t foreign  shareholders,
In cases wheie foreign  sharcholding
is reduced to 40%, the control will be
dependent on the actual distributi
of the remaining shares in the Indian
hands. If this share is widely distributed
g sharcholders who combine,
the effective control remain in the
hands of foreign shareholders.

(b) No, Sir.

(c) Government’s  policy with regard
to parucipaton of foreign  investment
and foreign companies in the country's
industrial  development iz st out in
Flm 23 to 26 of Statement on
ndustrial Policy presented to Parliament
on 2grd  December, 1977, So far ms
cxisting foreign companies are concerned,
the provisions of the Foreign
::lgulgtion Act are ‘tbeing  atrictly

orced. So far as new foreign invest-
ment is concerned, it is permitted only in

isticated technology or  export-

ented areas on terms a8  are
determined by the Government to be
in national 1nterest.

Income tnx and Wealth tax arvears
aguinst match manufacturers - of
Sivakas!

B99. SHRI K. RAMAMURTHY .:
Willthe DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(s) the amount olf w md‘:nd
income tax respectivel
‘ﬁmiliuofmtch m?ﬁvﬂtﬂ
during the past five yeans ;
ug))whethutbemmmy income tax

» wealth tax arresrs to be recovered
from these 17 fumilies during the past
mm and if 50, the amount of ncrears 3
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proposed to be  taken for
Amm arrears at the cucliest ?

THE MINISTRR OF STATE IN
mwmmﬂ?\rﬁ)m ) ( ()I

F a) to (o).
The information is not rnd(il wvailable,
Yeis 'i"fl?l' collocted and will be Inid on
the e of the House as soon as
pomsible.

Income (ax sssessecs

. SHRI C. VENUGOPAL :
w?:‘fm DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state :

a) whether it is & fact that there are

hég of tax astessces who have not so

fr fallen into the met of income-tax
on ;

150, the nature and magnitude of
) problem , and
the propased to 1in the
wﬂ)m formconwibming ::pcmtinml
development ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1  ZULFIQUARULLA): (a) to
{c). It is pomsible that a number of
liable to Income-tax may not be

npature

of Inspectors for survey work,
attention is being paid to deal
with cases of suspected tax cvaders

Corporation to kandle expret of
vegetables and meat
L4
goi. DR, BIJOY MONDAL :
. SHRI (3. M. BENATWALLA
CHIMANBHAI H.
SHUKLA
WMUKHTIAR SINGH
.t
VAGHELA
Will the Miniser of CO
SUPPLIES

MMERCE

% AND COOPERATIVE

be, to state
)

.
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m:c time by which the Corporation
wi wtup ?

THE MINISTER OF STATE AN
THE MIMISTRY MMERCE,

th eat ies.
Thoeth o to wtupa Corporm
tion exclusively for export of vegenibles
and meat.

goa. SHRI P. K. KODIYAN :
Will the  Minister of TQURISM AND
CIVIL AVIATION be ploased to atate :

(a) whether it1s a fact that the British
Aurways Concorde is i

Nicobar Iilands in the Bay of Bengal ;

(b)af 1t 18 s0, whether the Union
Government have given permisnon for that
to the Brituh Airways ; and

c) 1f the details and reaso
thé«):for ?' "

THE MINISTER OF TOURISM

AVIATION  (SHRI
M  KAUSHIK) : (s)
to (12& Britith Aimw been
perrutted to operate super.
somc  fhghts thrice a week between
Bahmin and Singapore on a route about
32 nautioal miles :wnxuﬁomthem

st m

be 1nsignificant.

Committesr to Examise Foridga
Cellaboration in Hdtel Industey

go3.  SHRI PK. KODIYAN : Wil
the MINISTER OF TOURISM AND
CIVIL AVIATION be pleased to state :

(3 it 3 Doomtite th e ot

to ne the question i -
l“l‘:l‘mnaon in the ﬁoml Indbstry; and

b) if s0, the details and when it
expocted t wikait i roport P

ASEIVIL AVTATION JSERE FURCE
SR b S
the quéstion of foreign collaboration in the

L4





